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3. That the provisions of sub-section (1) of Section 14 shall not apply

to such transactions as may be notified by the Central

Govemment in consultation with any financial sector regulator.

4. That the order of moratorium shall have effect from 27.06.2017 nll

the completion of the corporate insolvency resolution process or

until this Bench approves the resolution plan under sub-section

(1) of section 31 or passes an order for liquidation of corporate

debtor under section 33, as the case may be.

5. That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under

section 13 of the Code.

6. That this Bench hereby appoints Mr. Rajendra Karanmal Bhuta,

1-207, Yogi Paradise, Yogi Nagar, Borivali - West, Mumbai - 400

092, e-mail id: rkbhuta@gmail.com, registration No.: IP 00078, as

intedm resolution professional to carry the functions as

mentioned under Insolvenry & Bankruptcy Code.

10. Accordingly, this Petition is admitted.

11. The Registry is hereby directed to communicate this order to the

Financial Creditor and the Corporate Debtor.

V. NALLASENAPATHY
Member (Technical)

B. S.V. PRAKASHKUMAR
Member (Judicial)
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